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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI K. C. LENKA) : Sir.
on behalf of Shri Balram Singh Yadav.
I beg to lay on the Table a copy each
of the following Notifications (Hind:
and English versions) under sub-sec-
tion (1) of section 28 of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1957 -
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(1) The Mineral Concession (Amend-
ment) Rules. 1990 published in
Notification No. G.S.R. 19 E)
in Gazette of India dated the
1st April, 1991.

(2) The Mineral Conservation and
Development (Amendment)
Rules. 1990 published in Noti-
fication No. G.S.R. 227(E) in
Gazette of India dated the
22nd April. 199].

Placed in Libroryv. See No. LT-314 91

’ Notifications under Union_ Territories
Xct, 1963 and Central Reserve Police
; Force Act, 1949 -~

THE MINISTER OF PARLIA-
MENTARY AFFAIRS(SHRI GHL -
LAM NABI AZAI) : Sir. on  behalf
of Shri M. M_ Jaceb, | beg tolay on
the Table—

() A copy ecuech of the following
Notifications (Hindi and Engli<h
versions) issued under <cction
S1 of the Government of Union
Territories Act, 1963 -

S.0. 1%E) published in Gazette
of India dated the 12th Janu-
ary. 1991 containing President’s
Order dated the 12th January,
1991 .egarding suspension of
operation of certain provisions
of the Government of Union
Territories Act, 1963 in relation
to the Union Territory of Pondi-
cherry for a period of six months
with cflect from the 12th Janu-
ary, 1991,

(n) S.0. 15XE) published in Gazette
of India dated the 4th March.
1991 containing President’s

(1)
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Ordér dated the "4th’ March, 1991
dissolving fhe Legislative As-
sembly of the Union Territory
of Pondicherry with immediate
effect and directing that the
provisions of the order shall
have effect subjcet to certain
modifications mentioned in the
Notification.

(iii) S.0. 447(E) published in Ga-
zette of India dated the 4th
July, 1991 rescinding the Order
made by the President on the
12th January. 1991 in relation
to the Union Territory of Pondi-
cherry.

[Piaced in Library. See No. LT-315 91]

(21 A copy cich of the following
Notifications (Hindi and English
versions) under sub-section (3)
of section 18 of the Central Re-
serve Police Force Act, I'H9 @ —

(1) The Indo-Tibetan
Company  Commander  (En-
gincer)  Recruitment (Amend-
ment) Rules, 1991 publizhed in
Notification No. G.S.R. 19
in Gazette of Ind:a dated the
29th June, 1991.

(it} The Indo-Tibetan Border Poiice
Commandant (Froineer)  and
Asaistant Commandant  (En-
gineer)  Recruitment {Amend-
ment) Rules, 1991 published in
Notification No. GS.R. 379
in Gazette of India dated the
29th June. 1991,

Border Police

[ Placed jn ,5_mmr_r, Sce No. LT-316 91
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THE MINISTER Ol STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
STATEJINTHE MINISTRY OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) : Sir, I bep
to lay on the Table a copy of the
Notifization No. $.0. 2534 (Hindi and
‘English versions) published in Gazette
of India dated the 29%th September.
1990 specifying the four regional consti-
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